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tral Team on Agricultural Programmes 
comprising the representatives of the 
Planning Commission and the Minis-
tries of Food and Agriculture, Com-
munity Development & Cooperation 
and Irrigation & Power visited the 
Uttar Pradesh State from 16th to 19th 
May, 1964, with a view to securing 
close collaboration between the cen-
tre and the State Government in the 
'formulation and effective implemen-
tation of agricultural programmes in 
the State for 1964-65. 

(b) A statement indicating the 
main conclusions and recommenda-
tions is laid on the table of the House. 
r Placed in Library. See No. LT-3368/ 
{)4]. 

Advisory Committee for Agricultural 
Labour 

105. Shri Vishwa Nath Pandey: Will 
the Minister of Community Develop-
ment and Cooperation be pleased to 
state: 

(a) whether it is a fact that the 
Central Advisory Committee for Agri-
cultural labour set up by the Planning 

'Commission has recommended the 
formation of labour cooperatives in 
rural areas; and 

(b) if so, the steps tak"n by Gov-
ernment in this regard' 

The Deputy Mbrlster in the MlDis-
try of CommuDity Development and 
Cooperation (Shri B. ~ 1IoIurthy): (a) 
Yes, Sir. 

(b) The recommentlations are being 
implemented by State Governments 
to the maximum extent. A pilot pro-
gramme for intensive development of 
labour contract and construction 
societies has also been launched and . 
one pilot district per State for this 
purpose is bein" selected by the State 

·Governments. 

National PIODlrhing Championsblp 

lOG. J Shl'~ Ram Sewak: l Shri P. G. Sen: 
Will the Minister of FoOd and 

Agricultur" be pleased to state: 
(a) whether it is a fact that national 

ploughing championship, the first of 
its kintl. will be held at LudhaD.a; 

(b) the manner in whicll tlUs con-
test is to be arranged be~ween trac-
tors, power tillers and animal driven 
implements; and 

(e) when it will commence? 

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri 
Shahnawaz Khan): (a) Yes. 

(b) The contest will be conducted 
by the Agricultural Machinery Ass0-
ciation of India, New Delhi, a private 
organisation, in accordance with the 
rules framed by it, at the campus 
of the Punjab Agricultural Univer-
sity. 

(c) The contest will commence on 
the 11th December, 1964. 

Common Paddy 

107. Shri C. K.. Bhattacharyya: Will 
the Minister of Food and AKrieultare 
be pleased to state: 

(a) what kind of paddy is indicated 
by the expression "Common" variety 
used in his statement on grain price 
policy; 

(b) whether it means the coarse 
variety; 

(e) whether he is aware that due 
to shortage the coarse variety has been 
selling as "medium" variety; and 

(d) whether any steps have been 
taken to establish a price relationship 
between the "Common" (i.e. coarse) 
variety with medium. fine and super-
fine varieties? 

The Deputy Minister in the Minis-
try of Food and Anicultnre (Shri 
D. R. Chavan): (a) and (bl. It refers 
to coarse variety of paddy. 

(C) No, "Sir. 
(d) Yes, Sir. 

Credit to Agriculturlst8 
108. Shri M. L. .Jadhav: Will the 

Minister of Community Development 
and Cooperation be pleased to state: 

(a) the efforts beine made to pro-
vide' sufficient credit to the agricul-
turists so as to 2:ive incentive tor 
increase in the agricultural produc-
tion; and 
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(b) whether credit faciJities will be
'linked up with marketing?

The Deputy Minister in the Minis-
try of Community Development and
Cooperation (Shri B. S. Murthy) : (a)
A comprehensive action programme
has been circulated to state govern-
ments suggesting inter alia the intro-
duction of crop loan system. accord-
ing to which cooperative credit is to
be production-oriented and is to be
deterrnined on the basis of production
needs and repaying capacity. State
governments are taking steps to imple-
ment this programme.

(b) Yes, Sir. Marketing is to be
intensified and linked with the cre-
dit programme.

12 hrs.
MOTION FOR ADJOURNMENT

FAlLURE OF GOVERNMENT TO ENSURE THE

MINIMUM SUPPLY OF RICE TO KERALA

Mr. Speaker: I have received
notices of several adjournment
motions, calling attention notices and
other notices as well.

The first one that I got was from
Shri H. N. Mukerjee, Shri M. Elias,
Shri K. A. Nambiar, Shri Kolla Ven-
kaiah, Shri E. K. Imbichibava, Shri
R. Umanath, Shri Dinen Bhatta-
charya, Dr. Saradish Roy, Shri M.
Narayana Swamy, Shri U. M. Trivedi,
Shri Yudhvir Sin.gh Chaudhary, Shri
Ramchandra Vithal Bade, Shri Suren-
dranath Dwivedy Shri Hem Barua,
Shri Vishram Prasad, Shri Ram
Sewak Yadav, Shri Kishen Pattnayak,
Shri B. Singh Utiya, Shri S. M.
Banerjee, Shri K. K. Warior, Shri M.
K. Kumaran, Shri A. V. Raghavan,
Shri N. Sreekantan Nair, Shri Tridib
Kumar Chaudhuri, Shri N. C. Chatter-
jee, Shri C. H. Mohammed Koya,
Shri N. G. Ranga, Shri Narendra
Singh Mahida, Shri Kapur Singh and
Shri Himatsinhji, on the following
subject:

"The Failure of the Govern-
ment to ensure even the minimum
supply of rice to Kerala thereby
creating a very serious situation
in that State." ~.

Can the Minister just tell me why I
should not ,giVemy consent to this
adjournment motion?
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The Minister of Food and Agricul-
ture (Shrt C. Subramaniam): I om
making a statement On the food situ-
ation in Kerala, and the situation
which led to scarcity in Kerala and
the disturbances that took place as a
result of that. I do not think this
will -be a matter for an adjournment
motion because....

An Hon, Member: Why? (Interrup-
tions) .

Mr. Speaker: The Minister must
have his say, and I should be allowed
to listen to it. Wihy should there be
impatience?

Shrl Nath Pai (Rajapur): He should
be more factual, not provocative.

Shri C. Subramaniam: In view of
what I have explained in the state-
ment, my own view is this is not a
case for an adjournment motion.
Therefore, you may allow me to make
the statement, after which, on the
basis of what I have stated in the
statement, if you think that the ad-
journment motion should be consider-
ed, you may take a decision.

If it is a question of having some
discussion on the food situation parti-
cularly in the Southern States, I have
no objection to have a discussinn en-
any date which you may please, but




